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Hr. Speaker: If it is a summary It 12.09 hrI. 
"';11 not be useful tor asking ques-
tions !>ecause the details will not be 
there. I will get it distributed. Then, 
clay atter tomorrow I will give 871 

""portunit,. to members to ask ques-
tions. 

Ihrl Swaran Singh: I lay the state-
ment on the 'r I~ nf the HousC'. 
[Placed in Library. See No. LT-
1105/65.] 

8hrl Dart Vishnu Kamath (Ho_han-
",bad): Sir, on a pOint of order. In 
con..onance with the salutary practice 
that you haVe laid down for starred 
queslions and short notice questions 
that whenever "1. 3t:1tcm~nt is to ~  

laid on the Table advance caples 
\:hereof should be made available in 
the Notice Office sO that members 
can study It and get ready for asking 
questions, I would f~ t th:,t fhe 
aame practice may be followed in the 
cue of Calling Attention Notices alao. 

Shrl Swarm Sinl(h: I agree. Copies 
will be made available. 

1Ir. Speaker: I follow the hon. Mom-
ber. In the case of questions when 
a Itatement is laid On the Table ad-
nnee copies are placed in the Notice 
Offtce 10 that those memhel" who 
.re Interested in that can rea<i it and 
come prepared for a.kinl que.tlons. 
He has IUggesled that the same pro-
t!edure may be followed in the case 
f1l Calline Attention Notices. I wl1l 
certainly agree to that. In the case 
f1l Calling Attention Notice. [,Iso 't'" 
IUDe procedure might be adopted. 

81art J. B. Krtpalaul (Amro!lu): 
Whenever Mini.ters make atatement, 
they .hould be brief and to the point 
_lead of belnl lonl as their speeches. 

81art Barl YloJma Kamatb: May I 
Imow when this Calling Attention 
1fo~ will be taken up for askinl 
questions' 

Mr. Speaker: I will Bee. If It could 
..,t be done tomorrow, I will Ilx day 
after ~ . 
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PAPERS LAID ON THE TABLE 

ACTION TAKEN BY GoVERNMENT ON 

ASSlIRANCEB 

The Minister of Communicatilln. 
and ParJlameniar7 AIr"I", (Hhri Satya 
Narayan Sinha): Sir. I ~ to Iny on 
the Table the following statements 
• howing the action taken by the Gov-
ernment on various as ... ur~ln 3, pro-
mises and undertakings given by 
Ministers durinl the varioUs sessions 
of Third Lok Sabha shown againot 
each: 

(i) Supplementary Statement 
No. I-Tweltth ~. ion. 1965. 

( ii) Supplementary Statement 
No. V-Eleventh Session, 1905. 

(iii) Supplementary Statement 
No. IX-Tenth Session, 1964. 

(iv) Supplementary 'Statement 
No. XI-Ninth Session, 1964. 

(v) Supplementary Statemen'. 
No. VI-Eighth Session, 1964. 

(vi) Supplementary Statement 
No. XVl-Seventh Session. 
1964. 

(vii) Supplementary Stotl'menl 
No. XIX-Fourth Sesslo'l. 
1963. 

[Placed in Library. Se. No. LT-
SOIn/85.J 

S!trI S. M. BauerJ"" ~npu: ): 
When a similar statement was in~ 

laid on the Table last lime I alld 
some othor 'Members raise.' 1 th(' 

1684 (Ai) LSD-4. 

~u tion of foreign excbange given to 
llIe various Ministers who have gone 
.. brood during the inter-session oeriod 
in 1964 and 1985 and the reply of Shfl 
Bhaga! was that the information's 
heing collected. or course, he did 
not say that it will be laid on the 
Table of the House. Then we re-
minded him by a question saying that 
We wanted the information up to July 
1964. May I request the Minister, 
Lhroulh you, to supply thls Informa-
tion. This information is necessary 
to see that the Ministers did not mis-
use foreign exchange or foreign ex-
change was not granted 10 them fri-
VOlously when it was not needed. 

Mr. Speaker: Does t~ say thaI tIlere 
was an assurance? 

Shrl S. M. Banerjee: The .. e was an 
assurance by the Minister . 

Mr. Speu.er: 1 will lind oul and Het 
it examined. He cannot say off-hand 
whether there was an assurance or 
not. 

Shri Hart Vishnu Kamath (Hoshan· 
go bad): r was hapPy to read in the 
papers during the last reeers that the 
Lok Sabhs Secretary, under your WISP. 
guidance and in the eftlelent dischar.,-
of hIS dulies, had written to the 
Ministries eoncerned. that mony, many 
-innumerable practicaJly-assurances 
h.d been pendinl Implementation. 
and nO statement had been laid on the 
T\lble in compliance with the nlllU-
ranee Of promise given in this ou ~ 

as far back as 1962, three year. ago; 
and the Lok Sabha Secretary, If I 
remember aright, had asked the Min-
istries to address themselves to th .. 
task and make a slatement in thl. 
session 85 to whether thpy intend i., 
comply .. .wlth their promiles or l ~

ranees .pending since 1962., for three Or 
four years. It has become a farce, a 
parliamentary farce. Do you ,,0\ 
agree"! 

Mr. Speaker: 1 Will 50., to It. 
WJll see the previou!l statement .. well 
a., Ihe assurances. 


